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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, RAJ.HIGH COURT CAMPUS
JODHPUR.

COPY OF ORDER DATED04.10..2007 PASSED IN
MA NO.118/20070RIGINAL APPLICATION NO.103/2006.

APPLICANT RESPONDENTS
ISHWAR PRASAD SWAMI VS. UNION OF INDIA & ORS.

MA No. 118/2007 in OA No. 103/2006

Date of Order ; 4.10.2007

Ny .
sne present for the applicant,

\ Case was earlier listed on September 12, 2007 and

tember 21, 2007, Gn both these occasions, none appeared
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behalf of the applicant to press the Application.

Again, case Is listed today. It is called twice in revised
ist. None appears even in revised list. The M.A. is accordingly

rejected for non- prosecution.

n g A F
Sd/- sd/-
[R.R.EHANDARI] [ A.K.YOG ]
MEMBER[A] MEMBER][J]

FIED TRUE COPY
f;d 03-\o 308

A
= <D
o M

=

A ggrs, $1EYR ' ~
jodhpur Bench, Jodhpuds




_ - \

-

(S oo S S-S o SO B et =
B (xfmar) Frawresd ¥ Goor 2z & seowa o ges wfo

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, RAJ.HIGH COURT CAMPUS
JODHPUR.

COPY OF ORDER DATED(4.10..20607 PASSED IN
MA NO.11972007 IN MA NO.118/20070RIGINAL APPLICATION NOC.103/2006.
APPLICANT RESPONDENTS

ISHWAR PRASAD SWAMI ... .VS..____ UNION.OF.INDIA-& ORS.
MA Mo, 119/2007 in MA No. 118/2007 ( OA No. 103/2006 )

Date of Order : 4.10.2007

Since M.A. No. 118/2007 (for restoration of OA No.
\ A 103/2006 filed by Shri Ishwar Prasad Swami) has been rejected,
the present M.A. for cendonation of delay in filing the M.A. No.
118/2007, rendered infructusus.

See our order of date passed in applicant's MA No.

k 118/2007 in OA No. 103/2006.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JODHPUR BENCHHIGH COURT CAMPUS,JODHPUR.

COPY OF ORDER DATED 23.10.2007 PASSED IN MA No.157/2007 INMA
NQO.118/2007 IN
ORIGINAL APPLICATION NO.103/2006.

APPLICANT RESPONDENTS
ISHWAR PRASAD SWAMI Vs U.0.1. & Others

MA. N 157/200
< Dare of order: 23.10.2007
L Mr. §.5. tadracha, counsal for applicant,

Heard,

Case was dismissed for non-prosecution vide order
dated 54,10.2007. M.A. Mo, 15772007 is filed with
nrayar o racall order dated 04.10.2007. Explanation for
absence of the counsel on 04.10.2007 is that he was

v g g EY dig % ."'.s.ar"t
angaged v raghn Loyt

Cause shown sufficient.  Crder dabed 04.10.2007

is heraby racalled. - M.A. No, 118/2007 r”estored to its

arigina nurmbar,

PARED & Misc. Application Mo, 15772007 allowed.

- Dilice Lo procoed.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JODHPUR BENCHHIGH COURT CAMPUS,JODHPUR.

COPY OF ORDER DATED 23.10.2007 PASSED IN MA No.156/2007 INMA
NQ.119/2007 IN
ORIGINAL APPLICATION NO.103/2006.

APPLICANT | . RESPONDENTS

ISHWAR PRASAD SWAMI Vs U.O.L & Others
?
. « MA No. 156/2007

Rate of order; 23,.10,2007

.S. Ladrecha, counsal for applicant,

Haa v,

Casa was dismissad {or non- prosscution vida order

Ggatext 54.10.2007, M.A. Na. 572007 s filad with

i5
prayar o recall order datad 04.10.2007. Exp!anaﬁor for
absance of the counsal on 04 10.2007 is that he Was
rar*gag,ed in Li;gn Caurt, ' '

Causa shown sufficient.  Order dated .04'.10.2'007
s haoraby recalled.  MA. Ne. 119/2007 hrestored to' its
original number,

Misc. Application Na. 15672007 allowed.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
- AOPHIDETA REGENETBIETEE PRIV T PRI DY Y

COPY OF ORDER DATED 02.01.2008 PASSED IN MA No.118/07

IN OA No.103/2006
APPLICANT RESPONDENTS
ISHWAR PRASAD SWAMI Vs  U.O.L & Others

M.A. No. 118/2007 in OA No. 103/2006.

None present for-the applicant. .-

List revised. None present to press Applicatioh

No. 118/2007 . {with the prayer to  restore O.A.

No.103/2006), which - is accordingly rejected for non

nracact Hie- . s a MA s
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IN THE CENTRAL ADMINISTR: /
. L AD? ATIVE TRIBUNAL,
JODHPUR BENCH,HIGH COURT CAMPUS,JODHPUR.

COPY OF ORDER DA‘TED 02.01,2008 PASSED IN MA No.119/67
IN MA No.118/2007 IN OA No.103/2006

APPLICANT
y RESPONDENTS
ISHWAR PRASAD SWAMI  V i
RASAD SWAMI Vs U.C.L & Others
e, .
~ A, 42—0//20133%
2820872 77
M.A. No. 119/2007 in MA No. 118/2007 in OA No.
103/2006.

None present for the applicant.

List revised. None appears to press this

Application which is accordingly rejected for non

prosecution.

rder of date on M.A. No. 118/2007
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JODHPUR BENCH, RALHIGH COURT CAMPUS
v o CJODHPUR. . _ 0 L L
COPY OF OQRDER DATED 04.3.2608 PASSED IN MA NO.-/2008
{Dref. N0, 63/2008)IN MA NO.118/07 IN OA NO.183/2006,

APPLICANT RESPONDENTS
04.03. 2%%%%21}2 FRASAD SE-'\{AM[ Vs, , 17.0.1 & OTHERS.

M.A. No. Nil/2008- Dy. No. 63/2063 in M.A. No. 118/2007

None present for the applicant even in the list revised.
Accordingly M.A. No. NI/2008 (Dy. No.63/2008) In M.A. NO.
118/2007, is dismissed for non prosecution.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, RAJHIGH COURT CAMPUS
| JODHPUR. . . _ ..
COPY OF ORDER DATED 04.3.2008 PASSED IN MA NO.-2008
(Def.No.63/2008)IN MA ND.118/07 IN OA NO.103/2005.
APPLICANT RESPONDENTS

ISHWAR PRASAD SWAMI VS. U.0.1 & OTHERS.
04.03.2008 ,

M.A. No. Nil/2008- Dy. No, 63/2008 in M.A. No, 118/2007

>N\ None present for the applicant even in the ilst' revised,
2 - Accordingly M.A. No. NIl/2008 (Dy. No.63/2008) In M.A. NO.
i 118/2007, 1s dismissed for non prosecution. ‘
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